IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH -

AT HYDERARBAD

0.5,.Ne.1574 /95 Date ¢f Order: 9.4.96
BETWEEN:

B.V.Subba Reddy - %pplicant.

A NTD

1. The Senier Superintendent ef
Pest Offices, Ongele Divisien,
Ongele,

2, The Directer ef Pestal Services,
C/e the Test Master General,
Vijayswada,

3. The Chief Pest Master General,
&,P,Circle, Hyderabad.

4. Unien ef Indis, represented by the
Secretiry te the Lept. of Fests,

New Delhi, ' .o Respondents.
|
Ceunsel feor the Applicaent ++» Mr,K.Venkateswaras Rae
Ceunsel fer the Respendents .» Mr.N,R,Devraj
CORAM:

HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN;)

JUDGEMENT

X As per Hen'ble Shri R.Rangarajan, Member (Admn.) Y
The spplicant whe was werking as an Assistant

Pest Master at Ongele went te Madrss and get himself medicallv
exeminec 1n the Apelle Hespital, Madras which was necessitated

en acceunt ef sudden develepment ef chest pain and deteriatien
of his health when he alighted at Madras en 14,86.91, It is

stated that he was admitted by his friends and relatives
ol e e e opcmne 4L 43 IULTNer Stated that the

applicant was trested fer Brenchiectasis - Left Lewer Lebe

(with Hemeptysis). It is further submitted{Eﬁ}t the spplicant

% -2




giving him necessary directien in regsrd te

Toeelac_and fer a consequentlal dlrectlon fer reimbursing hl

J

of laft lewer lung and ﬁas finally
]

discharged frem the hespital en 30.6. 93, Bf

tal (Apelle Hospital) he incurred

underwent eperatien

tcause of the

absve admissien in the hespi

an expenditure ef Rs,34, 298.70 Pes. which he;pald frem his

stal authoritﬁes fer reimbur sement
I I |

3
1.

pecket, He applied te the Fe

of meney spent by him. The Pest Master Gﬁneralh Vi jayswadas

referred his case te the Member Fersennel Festal Beard fer

the reimbursement

But the Member Persennel had directed the C.P.M.G., Hyderabad

te decide this case en merits as it is within his pevers te

gecide this issue, The request ef reimbursement was turnede¥h

by erder Ne.Ac/Med/B.V.S. dated 14/30-5.95,

2, Aggrieved by the abeve he has filed this OA fer

quashing the impugned erder Ne ,AC/MED/BRS dated 14/@0.5.95

whereby he was infermed that he is net entitled fer reimbur
froma

as he had net taken the clearance for reimbursement fe¥ th

Deputy Directer/Chief Nedical Officeﬁ ef CGHS erganisatien

ag per the directiens given in Appenéix VI1I ef Medical A

the ameunts SPENO Ty -rvme _

T eritment in Apoll{j

|

3. The applicant relies en the instructiens conta

Hespital, Madras.

“in Appendix VIII ef the Medicsl Attendance Rules fer re
ment ef the ameunt spent by him in relaxatien ef rules
"Emergent Cases", The relevant instructien is reproducl

belew:-

o

acc1dents, séf??ﬁg-naturﬁ of disesse, etc.,
persen/persens en the spet may use their dlsdrc-
tien fer taking the pstient fer treatment 1n{a
private hespital inccase ne Gevernment er re&og
nized hespital s available nearer than the/$r1

hespital. The Centrelling Authority/Department




will decide en the merits ef the case whether it
was @ case of real emergency necessitating admi-
ssien in & private institutien, If the Centrelling
Autherities/Departments have any deubt, they may
make a reference te the Dlrector—General of Health
Services fer epinien".

4. On the basis ef the abeve instructien the spplicant
submits that rejectien ef his cése fer reimbursement is net
velid s ne advise has been taken frem the medical authorities[I
either frem the Directer General eof Medical Services er frem l
the CGHS autherities befere rejecting his claim, The applican?
further centend that he was in an emergent situatien which |
warrented him te ge te Apelle Hespital and that instent

decisien te ge te Apeclle Hespital was taken by his relatives

#nd ce-passengers in the train when he was trsvelling te Madraéi

|
Theugh he wss net admitted in the hespital immediately befere |

- s meay e i

perferming the eperatien., The very fact that he was eperated

upen by &n eminent Cardislegist in Apelle Hespital shews that

o

he was in @ state wherein he cannet appreach the departmental

autherities te get prier permissien hefere getting himself
admitted in the Apelle Hespital at Medras. In the circumstances

stated abeve the applicant submits that he is entitled fer

O

—

!
the reimbursement ef Rs,34,298.70 Ps. due te the emergent i

[
situatien ceuld net have been ferseen by him esrlier,

5. The respondents ceunsel submits that he went te

cr e e met e m e maeae tnsaias sam WA AL VLW WL srwmuwlwd OUT WOHL DLL®AYHIYT T

te Apelle Hespital fer treatment when General Hespital is
just opposite.to Madras Central Statien when he alighted.If
hiséfonéa;¥itn is se emergent he ceuld have cheesen te ge te V
General Hespital which is very near. The very fact thst he

&www [
went te Apelle Hespital which is abeut 8 KMst?sg Madras Central,

.04



Statien shews that it is a pre-planned ene te ge te that
hespital. Further ne empleyee weuld have taken the all Indis if
LTC cencessien te ge frem Onéole te Msdras. Further, the I
learned standing ceunsel read eut the disgnesis as given by
the medical auvtherities at Apelle Hespital. The diagnesis

s resdeut centained in the discharge summery of the Apelle

Hespital dated 30.6.93. The CPMG en the basis ef the abeve

repert has turned dewn the claim ef the applicant fer
reimbur sement, The learned@ standing ceunsel further elaberate

that there are three main greunds fer rejecting his claim.

—_—— =0y - =

6. The first geund is that travelling 8 K.Ms te Apelle
Hespital instead ef geing te the General Hespital nesr te
Central Statien shews that he wag net inan amergent cenditien.

The secend greund is that he was kept as an OPD patient fer §
3 days. If it is reslly an emergent case he weuld have been |

admitted directly witheut keeping him an OFD patient. The 3rcd

s 7

greund iséthe discharge summery repert eof Apelle Hespital

indicates that it is enly & simple illness and that he ceuld

have taken the permissien befere geing te the Apelle Hespital.

7. The peint fer censideratien in this OA is whether I
the applicant required emergent medical treatment at Madras
when he arrived at Madras in the early heurs en 14.6.93 which
necessitated him te go te Apelle Hespital for trestment

witheut téking permissien frem the ceoncerned sutherities,

Whether it is necessary fer the pestal autherities te censult
the Lecters &s centained in Appemdix-VIII ef the Medical

‘Manuel befere passing the impugneé erder.

€. I will answer the secend peint first in regard te

the necessity te take the appreval frem the medical authcritie;;

befere passing the impugned order;f}t is stated that R3 had

n




relied en the discharge summery repert issued by the Apelle
Hespital te ceme te the cenclusien that re further consultatiqn
is required frem medical autherities due te decissive repert
given by Apelle Hespital. The repert of the Apelle Hespital

is & censelidsted summery ef the decesse of the applicant

frem which he was suffering and the verieus di - ' '.n

that basis. When such sn.@lsberate medical repert is availablE
that repert itself is sufficient te ceme te a conclusion(ggiihg
tespencents in regard te the clsim ef reimbursement. When sucp
¢ cencise medical repert is available thare may net be any |
need fer R3 te further censult the medical autherities namely
!
I

2s ne further detadns overknd aboveﬁhokreport cén be given by |

the Directer General ef Health Services er CGHS autherities
LY

the CGHS autherity. 1In view of this I de net censider it |

2
necegssarv te cananlid +ha maI3d~a-1 - o

Health Services &s centained in Appendix-VIII ef medical m&nuel

befere reajecting the cleim ef the applicent. i

9. The first cententien ef the applicant is that (he
Was 1in an emergent situatien anéd hence appreached te Apelle i
Hespital witheut taking the referral certificate te de te

Apelle Hespitsl at lMadras. Fram the ca~cana- -£ . e
transpires that the applicant was kept as OFD patient at Apollo1

Hespital., 1If he is in such a serieus cenditien prehsbly ne !

——

hespital will perwmit him te ge eut ef the hasni+al 2nA wanra
veve domitted him then and there itseld even fer tests te be

cenducted prier te eperatien, Tha very fact that he was kept

s out patient fer perferming the necessary tests befere

eperatien it weuld mean that his illness wWas net that serianc i=

T w-u wmElycuL meslcdl Ittentien frem a private hespital
witheut preper sutherisatien. The very fact he was having

the previeus histery ef this disease he ceuld have easgily

l, a
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4 Jutherities 1f he wants

he Concer ne
pr.bably fear

raken permission frem t o
Madras.
n te him as

the applicent
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Hospital'
these fiCill’

re get rreated in aApelle
{11 net pe glve

n certificate Wl
pitals te which

1able in the hes
reatment fer such gisease he reok

ebtaining thenegessary I

that suc

ties may be aval

sheuld nermally de fer t

e
receurse te ge +e Madras witheut efery 1
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There is fe

certificates
that he ceuld have goﬁe te

when they submit the General ,

1 at Madras when he alighte
eneral Hespital is just eppesite o

Hespita 4 frem train in the esrly|f

heurs en 14.6.93 as the G
ral Statien and he ceuld have get immediately

the Madras Cent

r

sdmitted if his cenditien is se serieus, But fer seme un=f]

explicabie reasens he appresched the Apelle Hsgﬁital which

is abeut 8 K.Ms frem Madras Central Statien

10, Every persen ha
s get @ right te ch '
¢ese his medical

treatment,
| Byt if there sre certiin rules ang
ICQUI-tlons t
(]

be fellew
ewed fer getting reimbursenent fer treat ‘
ment ne emplo
b

case fer
the reasens Stpted I am of the

> licant fail | - pinten th
s 4t t
frem the ayth te tale the necessa 3 "

erities dencer e LY referral certify f

: -& i

te his leaving Ongele N i

hi -
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11,
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B

. 7 . &

net reveal that the applicant was in #n.emergent cenditien

te get treated in Apelle Hespitai witheut referral certificate

X
te get reimbursement by;pest-facte sanctien.

!
12. In view of what is stated abeve I am satisfied that

the applicant had net madeeut a case fer reimbursement as

prayed fer .

13, In the reéult the OA is dismissed. Ne cests.

R woe

{ R.RANGARAJEBN )
Member (Admn. )

Dated: 9th April, 1996

Dict C Lo 4/ v
(Dictated in Open Ceurt ) - i}t E%j%w
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Ongels Blwiaion, Ongela.

Tho Chlar Postmaster Gsneral. '

AZP.Circla, Hydnrabad. —_— _." ' 'q.
:

Ths Sacrntary tt Bept. of Posta, .

New IE)allji:l.“‘*f :i‘ . - }
Ohe copy te firKiVankateswar Rae, Aduacata,
CRT, Hydozabad.
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